
(Open court)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD~_

Allahabad this the 27th day of Aeril, 2004.

original Applicati f 2003.

H n'ble Mr. Justice S.R. Singh. Vice-chair~an.
Hon'ble Mr. D.R. Tiwari, Member- A.

Hari Shankar Srivastava s/o Late Lazman Lal
R/. Nibi. Civil Lines, Mirzapur •

•••••••••• Applicant

C unse'l for the applicant :- Sri A.S. Diwakar

VERSUS.."------
1. Uni n ·f India through the Secretary,

M/o Finanee, New Delhi.
2. Com:nissioner, cu st.o.nsand central Excise,

xor ch J.P. Cornc':1issinerate, '1eerut.

....... esp ndent.e

C unsel fvr the resp ndents:- Sri ~.C. Joshi

o R J Z R

By H)'1'ble .1r. Justice S."". ingh, VC.

This O.A has been institue un~er section 19 of the
d~inistrative Tribunals Act, 1985 for issuance f a writ

r directi n in the nature f certi rari quashing the charge-

sheet dated 27.12.1995 a copy f which has been annexed as
Annexure-l t the O.A and f r a direction t the respondents

t pay the entire pensi n, gratuity, leave encashment etc.;
w.e.f 31.12.1995

to the applicant wh has since retired/after the issuance

f the charge-sheet. The charge-sheet was issued en 27.12.1995.

C ncededly the enquiry report has been submitted and copy

where f has been recieved,as stated, by the applicant.

In the circumstances, we find no ground made- ut f r interference.,

The applicant shall have liberty t file his explanation to the

enquiry rep rt. However, having regard to the fact that

applicant has already attained the age f superannuati·n, the



· ::2::

disciplinary auth rity is directed t c mplete the pr ceedings
within a peri d f f ur m nths fr m the date f reciept f

V 'YnP':Y L t.----
rder failing which the applicant J... stake.-E4ra c py f this

his claim f r pr visi nal pension.

2. There will be n rder as t costs.

Vice-c~n.Hember- A.

/Anand/

o


